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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

MONDAY, THE ELEVENTH DAY OF AUGUST
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTIGE G.M. MOHIUDDIN

WRIT PETITION NO: 23625 OF 2025

Between:
P. Sri Sqi Harshitha, D/o: P.Ashok Kumar, aged about 18 years, Student,
Rl/o H.Nq.6-0-792, P.No.21, Suryanagar Colony, Hyderabad Road, Nalgonda.

...PETITIONER

AND

1 The State of Telangana, Rept. by its Principal Secretary, Health Medical and
Family Welfare Department, Secretariat, Hyderabad

The State of Telangana, rept. by its Principal Secretary, Youth and Sports
Department, Secretariat, Hyderabad

The National Medical Commission, rep , by its Chairman, Pocket-14, Sector-
8, Dwaraka Phase-1 , New Delhi-1 10077.

Kaloji Narayana Rao University of Health Science, Warangal, rep., by its
Registrar, Warangal.

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ Order or orders declare the declare action of the 4th

respondent denying admission into MBBS/BDS Course for the academic year

2025-26 to the petitioner even though secured State rank No.5440 in NEET-2025

there was no sports quota despite having discretionary power to accommodate her

even in the absence of sports quota and not allowing to apply under sports quota

while identical Sepaktakraw sports person giving benefit of sports quota in other

professions stream is illegal, arbitrary, discriminatory, unjust and violation of

Article '14 of the Constitution of India and principles of natural justice and
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consequently direct the 4th respondent to consider her

dt.26lO7 12025 for accornmodating her.

representation

lA NO: 1 OF 2025

Petition under sr:ction 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may'be pleased to direct
the 4th respondent to pass appropriate orders on the representation of the
petitioner d|.26.07.2022:. by exercising discretionary powers for allocating A seat in

MBBS admission of 202).5-26 academic year pending disposal of the W.p.

Counsel for the Petitioner: SRI J. NAGARAJA RAO, APPEARING FOR
SRI P. UGENDER REDDY

counsel for the Respondent Nos.1 to 3: SRr s. RAHUL REDDY, spEcrAL Gp
ATTACHED TO THE OFFICE OF LEARNED ADDITIONAL ADVOCATE
GENERAL FOR THE STATE OF TELANGANA

Counsel forthe Respondent No.4: SRI T. SHARATH, SC FOR KALOJI
NARAYANA RAO UNIVERSITY OF HEALTH SCIENCES

The Court made the following: ORDER



T E, N'BI-E IIE CFIIEF USTTC RI APARE H KUMAR SINGFI

Pcridorrcr rvzrnLs hcr spt-rrt rzi. licpaktal<rarv to be rccognizecl

AND

T HO ,BLE SRI USTICE DDIN

Writ Peti tion No.23625 of 2025

Order

Heard N{r. ,f .Nruara ja ltao, Icarned counscl zpPearing lor

NIr. -I'.Shrreth, leemcd Stendins (lotrnsel tor IQloji Narayana Rao

N{r S.ltahut Rcdd1, Iearncd Spccial (lovernmcnt Pieadcr attached

to rhe officc oI lcarnccl Addiuonal ,\clvocate Genera] lor the State

\{r. p. f rgcrrclcr l{edtlv, Iearncd couuscl itor thc petitroner;

of l clangana, appcaring for: rcspondents No.1 to 3 ancl

Linivcrsirr oi [ [calth Sctcrrccs (ti.rr short 'thc Linivcrsin') a'ppcarinr:

fr.,r rcspondcnr No.-l

)

unclcr rhc gamcs ancl sP( )1 ts qu()ta lor the Purposc o[ edmrssion to

N{IIBS/}}I)S coursc for thc acadcmic year 2025-2026 on thc

srrcngrh of her clain.r that shc has securcd sta[e ranh No.5440 in

NilL.'I'2025 and that shc hns PariiciParcd 1fl

).iari.nal. lrrrcr [)istrict arrJ Schc,ol ]e vc[-s ani] sccured meritortous

c(:idficatcs. ,\ccr-rrciins to thc lreritiortcr, thc spor[ in '.vhic h shc

crccls rs rccognizccl bv thc N'Iirristrl' of Youtl-r r\ffairs ancl Spcrts'

thc said sport at
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,\s pcr thc notification issuccl br. rhe Cor-cr:nmcnt of .l.elansanr, 
on

thc subject of h'Icdical and Dcutar C.rlcges Aclrrussi.n undcr the

'l'clangana M,:dical & [)cntal (.ollcgcs ,\cimrssi.n (,\clrnissirn irto

i\lllBS & lll)S (.ourscs) Ir.Lrrcs,20 lr (Frrr sh.rr 'the 2017 ItLrlcs,),

co,rai.cd ir.r (i.r.J NJs.Nr. i l 1 f lcalth. N,lcclical & lamilr, \\,e ilerc (c)

Departme,r cla.:d 05.07.2017, qu.ra o[ ,,/zo,,o (0..t0,,,,r is prcscr-ibed

'for sames ancl sports qu.ta u,dcl. Clausc I\:.f Rrrle 3 ther.cof.

Tl-rcrefore, sh c has approac[-rcd this Cotrrt ir-r thc prescnt s,rit

pct1tlofl for a clirccuon upon respondent No.z[ [_:nivcrsifi- t<t

acco,modate h.r, in t[-re al>scncc .i sp.r.ts c1r-r.Ia. i.r acln-rissic,n to

thc MBIIS /BDS cour:,c ti,r rhc aclclc,rnic \,ear

2025-2026.

3. According to learned counsel fot thc petiuoncr, NI:.E-I

cxarnination docsr not have such a cluota.

4. Learncd cr,unsel l rr rhc Stete rs ivcll es rhc Unir.ersitr,, borh

submit that tr-rciusion of I sp,,rr )ike rhc onc sought b), th"

pctitioner in lhc sp,l115 cluot2r 1s t,ithrn tl-rc clor-n:rin ol \lll,).f.

5 Whether, :rfter clualifr.ir-rs thc Nt-11,..1. t:xar-rrrnatl()n. rhe

candiclate like th. pctrtroner ca. bc co'rsiderccl i. thc garncs ancr
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sports quota pro\rided by che Department o[ Hcalth, Medical and

Family Welfare, (iovernment of Telangana, is a decision required

to be taken at thc cnd oIthat Department.

6. Whethcr a parucular sp<.rrt rvould [all in the'gtota. ol '/zo/u

(0.596) as pcr rhc 20 l7 l{ule s ()r n()t rs, thcrelcrre , a policl, decision

a,

$,1th1n thc clomairr ol thc conccrned I)epertmcnr of the Statc

Clovernmen t.

7. [n that r.icu' o[ the marrcr and that too, at this stagc, when

rhe NE,l,.'l' L,.xaminarion and rhc rcgistrations to MBBS/BDS

courses lor the academic year 2025 2026 hav c bcen ck>sed, we can

only asl< thc conccrncd I)cparrrncnr o[ the Statc Governmcnt to

documents, in accordance rvith law, rvrthin reasonable time,

considcr the replcscntzrdon oi rhc peritioncr wrth supporting

preferably within three wccks lrom rhc date of receipr of such

f(]Presentatron.

8. If a dccision is takcn b1 tl.rc conccrned l)epartmcnt o[ thc

Statc Clovernrncnr t() rncludc thc parttcr-rlar sport, in lvhtch the

pctitiofler claims ro hevc cxcellecl, irr thc gamcs ar-rd sports cluota, it

rvould be opcn [<rr thc petrnoner to sccli admission inro
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-1N,tllUS/BDS course, in thc particular spor rs and qarnes quora lor

thc luturc yea_rs. of coursc depending upon the tn/errr mcrir of thc

cancliciates lall ne in that catcgon..

9 ' 'l'hc rnsta,t \y/rit rretition is clisposcd of rvrth . rhc afcrrcsaid

( )bser'\.atlons. \o cos ts.

;\s a seclucl, misceilaneous pctrtrons, pcnding if anr,, stancl

closed
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HIGH COURT

DATED:1110812025

ORDER

WP.No.23625 ot 2025

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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